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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

O.A.Ne, 1761 OF 1997, Date of Créer:25-3-1998,

Betweent

B.Nagamani. .. Applicant

and

The Admiral Superintendent,
Naval Dock,
Visakhapatnam,

.. Respondent

COUNSEL FOR THE APPLICANT :: Mr.S.Kishere

COUNSEL FOR THE RESPONDENTS: Mr.V.Bhimanna

CORAM:

THE HOW'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
AKD

THE HON'BLE SRJ B.S.JAI PARAMESHWAR,MEMBER(JUDL)
t ORDER:

ORAL ORDER(PER HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER(J) )

Heard Mr.S5,.Kishere, learned Ceounsel for the
Applicant and Mr.V.Bhimanna, leazrned Counsel for the

Respondents,
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2. The applicant is an handicapped girl. Her case was
considered by the Directer for the Welfare of Handicapped
and had ferwarded the applicatien te the General Manager,
Naval Deck, Visakhapatnam by Proceedings Ne.DWLG/10/2526/89,
dated:16=-2-1989 recemmending her case fer recruitment te
any pest., Accerdingly, by Preceedings Ne.PIR/0703/Gen/AR,
dated:21-11-1990, she was issued an erder ef appeintment te
the post ef Sweeper, She has been werking in that pest en
daily wage basis, She submits that she jeined the Naval
Deck and centinued en daily wage basis fer 5 years and the

respendent failed to regularise her services inspite eof

- several representatiens dated:16-2-1993 apd 7-3-1995,

3. Hance she has filed this 0O,A, fer a direction te the
respendent te regularise her services by fixing the pay

scale and te previde all consequential benefits,

4, The applicant had previously filed O0.A,Ne,1315 ef 1995

and the same was decided eon 29-8-1997,

S. On 19.2-19¢8 when this O.A, came up fer hearing it was
stated for the respendent that the Selectien Cemmittee met
during the menth ef July, 1997 earlier te the decisien in the
0.A .Ne,1315 of 1995, hence the selection cemnittee cCeuld net
censider the case @f the applicant taking inte acceunt her
p#st intermitent services from 1991 te 1997 as directed by
this Tribunal in O,A.Ne,1315 ef 1995. It was further sub-
mitted that the physically handicapped quoeta was not fully
complied with te the extent the reservation was previded fer.
The learned Counsel for the Respendent alse submitted that a

review of the selectien fer the applicant in this 0.A, would
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be dene and, in case the applicant secured more marks than

the cut-sof marks in the last selectien then she would be
considered against a pest which weuld be available in the near

future,

B, Then the learned Counsel submitted that he weuld
make submission after verifying the pesitien in full. Till
teday no submissien has been made by the learned Counsel

for the resgpondent,

s Thus from their own submission, it is clear that they
could not ceonsider the case of the applicant as per the

directions given in O.A.Ne,1315 ef 1995,

8. Hence it is necessary te direct thg respoendents te
consider the case of the applicant fer regularisatioen
against Physically Handicapped Quota taking inte consi-
deratien the earlier services ef the applicant frem

1991 te 1997.

9. Hence the fellewing directiens are giveni-

i) The Order dated:26=-11-1997(Annexure.3,Page.1l1l te

the OA)} is hereby set aside,

ii) The respendent shall censider the case ef the
applicant for regularisatien in accerdance with -
the directions ceontained in 0.,A.Ne.1315 of 1995
decided on 29-8-1997 tgking inte censiderafien her

past intermitent services.

j31) Time fer cempliance 4 menths frem the date ef receipt
of a copy of this Order,
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10, Thus the 0.A, is qiSposed of at the admissien stage.

.No costs,

-{"B.S.JAI PARAMESHWAR ( R.RANGARAJAN )

MEMBER(J) MEMBER (A)

— e e

Dated: this Fhe 25th day of March 1908
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Dictated in! the Open Court ' -« '
L X X . :
DSN |




L ] .5.. ..

Copy to:
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3.

4,

S,
6.

YLKR

The Admiral Superintendant, Naval Dock,

Visakham tnam,

One copy to Mr.5.Kishore,Advocate,CAT,Hyderabad.
One copy to Mr.V.Bhimanna,Addl.CGSC,CAT,Hydarabad.,

One copy to HBSJP,M,(;),CAT,Hyderabad.

ne dopy to D.R(A),CAT,Hyderabad,

Daeg duplicate cbby.
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